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THE HON'BLE S

1. Whether Reporvters of local papers may be t¢¢7
) allowed to see the J Judgement? ‘ .

2. To be referred to the Reporter or non ?

"3 Whether their Lordships wish to see the fair | /Nﬁ/
- copy of the Judaement?

4, whether the Judgement is to be circulated to

the other Benchgs? /;ééﬁzéi;zdiﬁ%éiafm

Judgement delivered by Hon'ble Justice MJGJChaudhari,
' Vice~Chairman
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Original Applicstion Noj89/94

Date of Order: This the 1l4th Day of June 1995%
Justice Shri MJ’G.Chaudhari, Vice=Chairman

13 shri RJN/Banerjee
¢/0Jshri Sunil Kanti Ghoudhury
Qtr: 6-A,Central Gotanager
P,C, Maligaon( o .
Guwahati=113 RRK d.&¢  Applicant?

By Advocate Mr,'J/JL.Sarkar with Mr./M.Chanda and
Mr.AD.Roy,!

13 on of India :
103 fGegeral Nmnager,

N.F Rallway, Nbligaon.
Guwahati-lli

4

23 The Divisional RallwayANBnagér(P)
N.F.Railway, Alipurduar Junction.
West Bengald

By Advocate MrJBJ iSharma

QRDER
CHAUDHART J(VC);
et e e L
13 . The applicant has already retired from service

of the N,F,Railway(respondents ) While in service he m&t
with an accident and suffered serious injury requiring his
left foot to be amputated,' Even, according to the applicant,
the resbondents have been very s}mpathetic tovards him and
Aall medical assistance was extend;d to him However his
claim for lump sum compensation{wés not found admissible

by thé DRM(P), APDJ on 9=10-92, His claim was also re-examie
ned but the same view was éaken on 13«12-93; However having
regard to the nature of disability suffered by the applicant
his further representation is being/reconsidéred by the
Railway authorities It is stated in para 15 of the 0.A.
éhat the Gemeral Manager has called for the papers and

N C CthV- :
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he is re-examining the question/ Mr #BJKISharma .learned
counsel for the reSpendehts also states that the matter is
under’;onsideratidn put no decision has so far been takenl

In the ciroumstances it will be just and proper to leave

the matter to the decision of the General Menager, NJFJ
Railway as he is already seised with the matter/ The very
fact that despite earlier rejection of‘the claim the office
of the General Manager -is inclined to reconsider the questioﬁ
goes to show that the matter will be examined in all aspects
without aftachiﬁq undue importance to techinicalities and
will receive sympathetic consideration within the frame-work
of the rules as also within the dlscretlonary povers of the
General Manager in such matters, It 1s not therefore desirabl

»”

to proceed on merits at this staged

2! . It is hoped that the office of the General Manager
will take the decision expeditiously and 1nform(,the appli-

‘cant accordingly’? The O,A. is disposed ofd As the O.A, is

not decided on merits the contentions now urged are left
open to both the parties to be agitated if occasion arises
after decision of the General Manager's officel

No order as to costsd
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(M.GCHAUDHARI)
VIGE~CHAIRMAN



